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! CEENRRBLARDTIRETRRARAYEE TRREBNNAL
i PRINCIPAL BENCH, NEW DELHI

! 0.A. NO.1487 OF 2000

{ﬂew Delhi this the 21st day of December, 2000 \'

. Hon’ble Sh. V.Rajagopala Reddy, VvC (J)
i Hon’ble Sh. Govindan S.Tampi, M (A)

Dr. M.H.Qureshi e Applicant
(By Advocate: Sh. M.K.Gupta)

Union of India & Ors. ... Respondents
(By Advocate :Sh. K.C.D.Gangwani)

e

1. To be referred tb the Reporter or not? Yes

T0 be circulated to otheh Benches of e
ithe Tribunal?

Ry




O

CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

|
|
| 0OA 1487/2000

]
New Delhi, this the 21st Day of Dec. 2000

H@n’ble Justice Shri ¥ Rajagopala Reddy, vCo(I)
HQn’ble Mr. Govindan $. Tampi, Member (A}

Dr. M H Qureshi,

$/4o Sh. A H Qureshi,

RAQ 34, Village &P0 Kahwali,
Dehradun (UR)

Dr. Arvind Kumar,

S0 Dr. T R Varshney,

RAo 142, Vasant Vihar, Phase-I1,
Dehradun (UP)

o e e e e, Applicant
(By Shri M K Gupta, Advocate)

5 y

Vs

Union of India

THrough its Secretary

Min. of Defence, South Block,
Neéw Delhi

Tﬁe Director General of Military Training,
General Staff Branch (MT-7)
Anmy HQrs, New Delhi

Indian Military aAcademy,
Through its Commandant
Dehradun (UP)
Tﬁe Secretary,
Ministry of Finance,
Deptt. of Expenditure,
Ndrth Block, New Delhi
......... Respondents

(By Shri KCD Gangwani)

ORDER (ORAL)

Hon’ble Shri Govindan S Tampi, Member (Aa)
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Tﬁe relief sought for in this application is the
grant of the Revised Pay Scales following adoption of the
5th Pay Cémmission recommendations to the Academic Staf

attached to the Indian Military Academy/Dehradunu

25 The applicants who are working s
(::;Z:}/Réader in the Department of Physics and Senior
Scale Lectuter in the Mathematic hold civilian posts in
T4 andiféeaching the aArmy Cadets in the IMA Dehradun.
National Defence Academy, Khadakvasla Pune and the Army
Cadet College of Indian Military academy, Dehradun (IMA)
areg among Tthe ﬁéﬁlnstitutions imparting training for
Giraduate Degrees Lo the Army cadets in the pattern of
Universities, and are affiliated to Jawahar Ll
University, New Delhi which is a Central University.

The app]jcizzgg

o

‘iﬁdicate that the respondents have not
implementéd the revised UGC package formulated following
the adoétion of the 5th Central Pay Commizsion
recommendations, as notified by the Ministry of Human
Resourcesﬁ Development vide their circular dated 25.7.98
duly amended in November 1998. The Ministry of HRD
which ig‘a nodal Ministry for Education in the Country
issued a circular on 27.7.98 revising the pay scales of
écademicf; staff attached to the Universities and
colleges, following the adoption of the recommendations
of Sth Tentral pay Commission. The said circular was
amended by the HRD Ministry on 6.11.98. According to

the applicantg, INU with which Army Cadet College of

IMA and NDA are affiliated, has adopted the revisad pay

-~

- ' - r/,‘—\
scales for their staff but Qﬂ 8 IMa and

et .

T el

MDA  have not adopted the same for their academic staff.

Qs jet. .
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With the result, those like the applicants, were still
drawing their pay and allowances granted on the adoption

of 4th Central Pay Commission recommendation.

3. Thé‘applicants have made representations for
extension of Sgnefits contained in the circulars dated
£2.7.98 as amended vide letter dated 6.11.98 to them
alsoc. Though fhe same has been strongly recommended by

the Respondent No. 3 7, no final decision has been

—

)

taken by the Defence Ministry for reasons best known to

P i . .
them~(wis@. On account of this applicant No. 1 who had

attained the ége of 60 vears on 20.8.2000, was denied
the benefit of the higher age of superannuation of 62
which was alsb a part of the UGC package. The
applicants therefore reiterate their pleas for revision
of their pay scales as well as raising of the retirement

&2

4. The. respondents were permitted to file their
delayed countef only after they palid the cost of
R, 1500/~ to the applicants. According to them'inspite
of affiliation{with JINU, organisations like NDA and IMA
are not on par With the universities and their staff are
civilian employees of the Ministry of Defence and
tharefore it wa§ for the said Ministry to pass orders in
their case. Directions of HRD Ministry as contained in
the.OM of July 1998, duly amended in November 98 was not
ipso facto applicable in their case, unless endorsed by
the Defence Ministry. Qespondents also point out that
the matter is under active consideration of the Defence

Ministry and the applizants shall wait for the decision

G m e e e B L e
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of that Ministry. The applications in the

circumstances shall have to be dismissed, plead the

respondents. ¢

5. Héard the counsel for the applicants and the
Respondents.r Shri M K Gupta, learned counsel appearing
for the applicants invites our attention to the Ministry
of Defenca letter No. OC/47020/Misc/S/MF~7 dated 2.4.9%

addressed  to the Chief of army Staff{f . extending UGG

pay scales fo the civilian teaching staff of NOA
Khadakwasla and  Army Cadet College of IMA Dehradun’
following the adoption of reconsiderations of Uage
subsequent té 4th Pay Commission,as well as the letter
dated 10.2”94 from JINU, New Celhi to the Secretary URC
in  the matter of affiliation of the NDA Khadakwazla and
Army Cadet éollege Wing of IM& Dehradun . It is
specifically Estated in JNU’s letter that both NDA PFune
and  Army CaQet College, which is a wing of the Indian
Military ﬁcadémy Dehradun, are recognised by University
in terms of Section 5(13) of the JINU act, subject to the
stipulation that the conditions of service of the
faculty, would be at par with that of the JINU. This has
been accepted by the Ministry of Defence . Seen in this
context, the letter dated 27%%.98 issued by the Min. of
HIRD revising tﬁe pay scales of staff of the Universitie=
and colleges: following the adoption of the
recommendations of 5th Central Pay Commission and second

letter of 6.11.98 on the same subject becomes. relevant.

- T

According  to  the counsel Agii these two letters would
. .

[ : —~—
clearlyt_that ‘the revision of pay scalesJ hoe  adopted
following the' recommendations of 5th Pay Commission

would become automatically available to the Academic
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Staff attached @ith NDA FPune and army Cadet College of

JIMA Dehradun-Th?ir havingtiésued by the nodal ministry

an education ine; HRD Ministry. The benefit would have
to be extended to them and the fact even more than four
vears after adéption of the revised'pay scales in all
other departmen#s of the Govt of India, this remains to
be done 1in the.-case of the applicants is unfortunate.
This should be Eectified immediately. At the same time
the counsel fairly concedes that issue with regard to
the V@isészthe“age of superannuation has already been
considered and ﬂdecided against them by full Bench of

Tribunal retaining the age at 60 itself.

é. ShﬁiiKCD Gangwani,the learned senior counsel
appearing on béhalf of the respondents/ fiercely
challenges the ' above submissions reiterating%ﬁl£he
applicants are ;only civilian employees undei the
Ministry of Deféhce who are teaching the cadets in NDA
Khadakvasla andlIMﬁ Dehradun and therefore plea made by
the applicantStHat the nodal Ministry concerned is that
of HRD is not correct.. aAccording to him, unless and
until the revised pay scales as formulated by the HRD or
circulated through UGC for adoption by the Universities

are adopted by the Ministry of Defence and duly

communicated to Commandants—~in-Charge of IM& and NDa for

T Pnbals

77T av the applicants cannot be granted the revised

T wé“é‘d"l“d‘m v

scale. The 4gp! eatdon with JNU or not is immaterial in
R PR 1 . |

tthis context. The counsel savs that it is not that

grant of such scales will not be taken up. In fact it

iz  under the active consideration of the Ministry of

Defence and once, it is decided to adopt and extend the
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same, the %ppellants would be entitled for the same with
P arrears. Till such time they would have to wait, is the

plea by the learned counsel.

7&'j We have carefully deliberated on the matter.
It is clearly brought on record that both NDA
Khadakvasla and fhe Army Cadet College of IMA, Dehradun
are two ioademic institutions, though attached to the

Ministry of Defence for the pUurpose of administration,

: T.nhD
QAve 4#%[{«&5/with Jawaharlal Nehru University, New De.hiLfor academic
4

A
purposes. This 1is made clear in the letter dated

v, TNu b O Uiyl Cormnmic, (V. 6.C
2.2.94é‘reproduced below: QAW& Nm“ﬂ( '%,

Enclosed is a copy of communication dated
October 22, 1993 addressed by the Govt./ of India,
Ministry of Defence New Delhi seeking certain
clarificati@ng regarding implementation of UGC pay
scales for.: civilian members of the faculty of NDA and
ACC Wing of  IMa.

Both the MNational Defence Academy, Pune and Army
Cadet College which is a wing of the Indian Military
Academy , Dehradun, are recognised by this University in
terms  of Section 5(13) of the JNU aAct. One of the
conditions 'stipulated in the recognition is that the
conditions wf service of the faculty, would be at par
\V, with that of the JINU.

We would appreciate if necessary clarifications
could be given at your early convenience to the Ministry
of Defencé; New Delhi, under intimation to this
University, ! to facilitate early implementation of the
recommendations of theFourth Pay Commission pertaining
to the faculty."

The  communication clarifies that the conditions

v/ of service . of  the teaching faculty in the above two

institutions’ shall be par with those in the University

————

or colleges attached to the University, unless otherwise

specified or exempted, Ard pay and allowarce

3pecifically' come under the ambit of the conditions of

service. Evidently this fact has been recognised kv the

NS .
\
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e addressad

as below:

"1
letter No.
1983 a=z anm
pay scales
Khadakwala
based on
universitie
has revis
universitie
of  extendi
teaching s
Dehradun ha
The Preside
civilian te
01.01.198&x

31 No. Na

1. Principa
Principa
fessors.

2 .Reader
3 (i) Lectu
(ii)lectur

sCa

(iii)lLecture
Grade)

: The
0D1.01.19864)
alongwith

v/ stipulation

_.7_
fi Defence in their Jletter dated 2.4 9%,

to the Chief of the army Staff , which reads

am directed to refer to this Ministry’'s
1(2)/82/0(Civ.1) dated the 20th January |
ended from time to time notifying the revised
for the civilian teaching staff of NDA
and ACC Wing, IMA, Dehradun from 01.01.198%
the UGC pay scales applicable to teachers in
s/colleges and to say that the raGovernment
ed the pay scales of teachears in
s/colleges w.e.f. 01.01.1986. The question
ng these revised scales to the civilian
taff in NDA Khadakwasla and ACC  Wing, IMa,
s been under consideration of the Government.
nt is now pleased to revise the pay scales of
aching staff in the two Army Institutions wef

me of the post Existing Revised scale
scale of pay of pay

l/Vice Rs.1500-60-1800~ Rs.4500~150~

1/Pro- 100-2000 ~125/2~ 5700-200
2500, -7300
Rs . 1200~50~1300~&0 Rse . 3700-125-
1900 1250-1.50~5700
rer R .700~40-900~ Rs .2200~75-
~EB-40~-1100- 2800~-100~4000
50-1300
er(Senior Not existing Rs . 3000100~
le 3500-125-5000

r Selection Not existing

R8.3700-125-4950
~150-5700

existing civilian teaching staff (as on

will be placed in the revised scales of pay
the designation, subject to the following
Sa-

i) The revised scale of 8. 22004000
may be extended to lecturers who fulfilled the
educational qualifications prescribed by the
NDA/ACC  Wing at  the time of their injtial
recruitment . If, however, any lecturers had
baen recrul ted in relaxation of thece
qualifications,they should be placed in Eho
revised scale but would not earn any increment.
till they attain,the prescribed qualifications.
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g ii) The existing Readers (as mn
O},Dl"f198&) may be allowed the revised pay
scale of Rs.3700=-5700. The Lecturers praomoted
a% Readers after 01.011984 (against Lhe

vacancies belonging to pr-86 period), may also
be allowsd the revised scale of Rg.3700-5700
with the designation of Readers provided the
vacancies existed on 17.06.1987. The revised
scale of pay will be pesonal to such Readers.
All future appointments will be made strictly
in accordance with the UGC package.

iii) Professors who were in service on
01.01.1986 as well as Professors who though in
service on 01.01.1986 but who relinquished the
post subsequently may be allowed the revised
scale of Rs.4500-7300. The revised pay scales
will be personal o sych PFrofessors. ALl
fuuture appointments will be made strictly as
per UGC package.

, The same career pregression in the cass
of Lecturers will be adopted in the twao
Institutions as approved by the UGC and subject
to the same conditions as contained in the UGC
Gcheme. For this purpose, Ministry of Defence
will set up Screening Committee, wherevar
qecessary, to consider the cases of Lecturers
keeping in view the guidelines on the subject
dontained in the UGC package.

‘ The existing Recruitment Rules for
appointment to the vacant posts of Lecturers,
Readers and Professors will stand superceded to
the extent they are inconsistent with the
gqualifications and method of recruitmasnt as
prescribed under the UGC Package after
01..01.1986. The Recruitment Rules for the post
@ f Lecturers/Readers/Professors shall provide
for Direct Recruitment on All India basis at
sach level, and the Recruitment qualifications
will also be strictly the same (without any
modification) as approved by WUGC at thece
levels.

The UGC  package without any
modification will be pieg by NDA/IMA In future.
) I ﬁ)oft‘) .

‘ The Vice principal, Professors, Readers
and Lecturers of the NDA will continue to gt
a5 hithertofore a special allowance of Rs.150/-
P.m. The Principals at NDA, Khadakwasla and

ACC Wing , IMA, Dehradun will continue to be

provided with rent free unfurnished \
accomodation of their entitlement.

The pay of teachers will be fixed in
the revised scale on 0-1.01.198%, in accordance

with formula given in annexure-2 to Appendix —1

to the Ministry of Human Resources Devalopment,

{Department of Education) letter N
F.l.21/87-U.1 dated 22 July 1998. Tha pay and

allowances drawn by the teaching staff w.e.f.
01.01.1986 shall be adjusted while paying

arrears under the present orders.
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This issues with the concurrence

Fﬁnance Division wvide their UD No. 443 /Pa
dated 31.03.1993."

T e ﬁbove letter has extended the benefit of thw
revised payfscales adopted by fthe Govt to the academic
staff 1n  the Universities to the faculty in HDA
Khadakvasla ;and ACC of IMA Dehradun. The same , though
issuad in 19935 takes effect from 1.1.86, when the d4th
Pay Commission were given effect to . To our mind, the
gxtension of similar benefits following the adoption of
the recommendations of the 5th Pay Commission would have
o be a légical corollary. We therefore see the
adoption of the recommendation of the 5th pay Commission
by the Min.; of HRD, Department of Education the nodal

ministry on: the subject in the country, circulated by

its letter dated 27.7.98, amended on 6.11.98 , in the

. - s = P -
above light. 7' - o LoT.cac are ebasti S0 as Lol L
B N LT coe . T -
4

8. The governance of the state are handled
through various Ministries and Departmentgdéaling with
specific matters, in which the writ of the concerned
nodal ministry has to run. admittedly , as far aszs
academic and educational activities are concerned the
nodal Ministry is that of HRD and the adoption of the
policies %Piﬂeducation 4by the M™Ministry, subject o
financial situation, will have to be adopted by all,
sngaged in the field of education, wherever they are or

stry in whose care they are placed for

e

whichever Min
administratidn . This would apply to academic
institutions under the Ministry of  Defence also,
wapecially as the said institutions have sought and
obtained aff}liation to and recognition by a Central

University. This cannot be wished away by saying that
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the recogni:@tio’n-or affiliation by the University is
imnaterial | . Mi
erial Hand that Min. of Defence will determine the

issues on educstion on its own. ]
; wno. Inspit ) g
mand ate. spite of HAD's specific

5 S 9::{D Ministry's-communic ations(dated 27.7.98
and :6:11.98 are reproduced in full t
s as they lay down the

i 4 v i
T P

i o o v e v 8 e ¥

et T B st e el v e me L Lt .. -

#7 am directed to say th;trthe*nbvirhnenﬁﬁdﬁﬂindia'havo:-
" - aftaer taking into consideration the reconmendations mado by the :
University-Grants Commission, decided.to :av;so&tpg@paz,acalea
of teachers in the %;ggig;ﬁnnivxﬂugui---'!'hsf'irgx'tston-of pay
scales of teachers will ®Bé: subj¥arturvarious: provisions of tho
scheme of revision of pay: scales-as- containediin¥
and the Regulations to be framed by .the UGC.
The revised pay scales and other .provisiona o
. as under:- ’ . - T

1.(1) Pay Scales : BT -“gff

, A statement showing the exiating.qnditeViégd scales
of pay is attached as Annexure. T :
/G . .

’

réggbrd.is.ﬂpf

the existing inecymbants only. No resh. recrultwont shall
pe made to the cadre of Domns;ntora/mtqgo;ggf,A '

the revised ezales of Demon trators/

4? (L1) Incenﬁivea for Ph;@}/ﬂ.?hiii'

(a) Pour "and two advance {ncrements will bo " admisaible
to thosa wh: hold. Ph.D. and M.,Phil dogroes.
respectively,. at the ‘gima - of - rocrultmont 83
Lecturers. . { : B

(b) One inc'ramn't;; will be admissible;go‘:-"tho'ae*:eachera

with M.Phil who acquire Ph.D. within two ‘yeara-ot
recruitment. = N S '

. (¢) A Lectur<r with Ph.D. will be -e,li.gi’;ibj.,e for two
© 7. -advance \nsSremants -whan ho'.moveafwtnﬁoﬁQSOIOction
Grade as Reaéer.

ey KT -regaenee Teiil by -s1ryrsiE —fse v --ggvanco

incremento as and when ho acquireo a Ph.D. dograa in
his service career.. -

(1i1) Career Advancemant

(a) Hinimum%&qﬂgth of gervice .for oligibllity to movoe
Y ,.into the yrade of Lecturer (Senior Scale) would be
four years ‘for those with Ph.D.. g¢ive years for
thosa with M.Phil;‘and six yearo for, others a3 -a
Lecturer, -and for eligibility to:-movo - -into the Grade

of Lecturer (Selection Grade)/Roader, tha minimun
langth of service as Lecturer (Senior Scale) ohall
be unif?ruly five years. ' '

(b) For moviement into gradeo of Reador and abovo, the
‘ .nininuqfeltgtbtlthx ériterion-would bo Ph.D. Those
teachers without Ph.D. can go:upto tho leval of
Locturor (Selection Grade). .

V//‘ L) A Reader with a minimum of oight years of service

will be eligible for consideration for appointment
as a Profesgor, ' .

(4) For every upvard mo

: be aevolved, for wh

- : be laid down by ¢
Govarnment.

vement, 4 selostion procoas would
ich appropriato guidolinaea would
he UGC in consultation with the
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(iv)

.

(v)

({vi)

(vii)

- -

Rewarding the Maerit

(a) A supertime scale of 'Rs.22000-500-24500 will be
given to such Professors of Eminence who are
directly recruited and have comploted 28 years of
service. The eligibility criteria and the selection
Pr°°°§5-¥§&l be determined by the UGC. .

(b} -University Grants Commission - would prepare &
specific scheme in consultation with Government-'to
roward and recognise meritorious teachers who may
not have M.Phil .or Ph.D. but vho have made
outstanding contributions in teaching and raaearch.

Allowancesé effective date and fitment formula

" (a) The revised scales of pay as  contained in the

(¢

S Sl ORI e D ™ L e SN Y

Annexure-I will be given prospective effect from the
date of issye of this letter. ‘

(b) For the pericé from 1.1.96 to the day on which these
decisions take effect, pay will be fixed in the
replacement scales rocommendad by the UGC appointed
Pay Raview Committee as per Annexure-II.

) Pay with effoct from 1.1.9G in tne Le@vised SclIF OT
pay will be fixed aftor giving the bonofit of one
increment for every three increments ocarnod in the
pre-revisesd scales as stipulatod 4n Rule 7 of
Cantral Civil Services (Revised Pay) Rules, 1997,
and governed by other ralevant provisions of Central
Civil .Services (Revised 'Pay) Rules, 1997 as
-applicable. : -

(a) Pay in the revised scales of pay as at Annexure-I of

this letter shall be fixed at the same stage with
reference to the stage admissible vide para (c)
above.  In cases wvwhere the same stage is not
available, .the pay may be fixed at the stage next
above the pay admissiblo vide para (c) above.

(e) The payment of arrears will te made in one

(f

instalment.

) Teachers in Central Universities will be entitled to
Dearness Allowance, House Rent Allownce, Transport
Allowance, City Compensatory Allowance and other
allownaces at the same rates and dates as applicable
to the Central Government employees.

Age of Superannuation

The ageé of superannuation of ﬁniversityﬂand college

teachers would be.62.ysars and thereafter no oxtension in
service should be given. However, it will be opaen to a
university ‘or college to re-employ a superannuated
teacher according  to the existing guidelines -framed by

the UGC upto the age of 65 yeatd.

Professors for collages

Posts of Prcfes:ot will be created in UGC-raecognized

Autonomous | Colleges 1in the ratio of 1:4:12 for

Professors,! Readars and Lecturers. The procedure of
selection of Profeessor will be tho same as that in the
university.. Other colleges of similar standard will be
subsequently ideatified by the UGC as per the norms

devaloped by the Commission in consultation wilh the
Government. : : -
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{vili)Other terms & conditions of gervicae of»toacheru

r

: ' i of f teachers
Ocher terma and conditions of service ©
shall be notified by the UGC py way of Regulaiizgg
inccrporating’ the agproved pay scales and.otﬁer'zz ted
conditions or the line of existing Scheme(s) W1
approval ol Government. |

2. In the meanﬁime, the revised .scales of pay inc}gdtgz
arrears of salary ray be givan tc teachers pending jasue ©
Regulations by the ;UGC.

- e e emA e el T vty - L I e R T

.
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3. The above'scheme will“be3appltcablefto the teachors in

all the Central Universities and Colloges thereunder and the
Deemed to be Univeraities whose maintenance expenditure ls met
by the UGC., The implementation of the revised mcales will be
subject to the acceptance of all the conditions mentioned in
this letter as well as the Regulations to be framed by the UGC
1, in this behalf, . The Unlversities may be advisad to amend their
statutes and ordinances in 1line 'with the Rogulations within

“ three months from the date of issue of this lettar.

4. These ordors are subject to the conditions as contained

in para 4 of Ministry of Finance O.M. No.7(34)/B.1I1-A/97 dated
2.12.1997 on pay revision of employoos of quasi-Governmant/

.autonomous organisations, statutory bodies, etc., set up and
funded by the Central Government. ' :

5. It i»s reqﬁestea.that néceaaary action may please be taken

to revise the pay scales of teachors in tho Central
Universities and other institutions as por the conditions laid
down in the instant letter and the Regulations to be framed by

the UGC. - ’

6. Anomalies; if any, in the 1mpi6mentation of the secheme

may be brought to the notice of the Department.of Education,

Miniatry of. Buman Resource Development for clarification.’’

e ea as e A i e o e 2 W e M e o 9
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lettgrDate.d 6.11.1998

praTveneTE R e e— = AT .

“ In cdntinuétion~o£ this Ministrcy's letter of even numbet
M~dated 27.7.1998] and in supersession of the letterl dated
22.9.1998 on theisubjest ment Loned above: 1 am directed t° aay
that the mattek celating t2 revision of P2V acales of
University and Ccllege teachers was further considered by the
Government  and’ it has Dbeen decided t€ make cerraln
modifications in the Scheme already notified by rhe Government
vide our letten dated 27.7.192¢9. The.modlfica:inngﬂmade in
the existing Scneme are a3 under:- - o

1. Pay Scaleé

i) The resised scales'men:ioned in Annexure-l ct our
levter dated 37 .7.1208 ahall be _effective from
1.1, 120%¢. a=zocdinglyy the annexure-11 an=lose?d

with -he lezzer referred to may pe treated 22
withdrawn. ’

'11) The. fixation 5t cav of Lecturers (Selection Grade) "

Readers in the pre—revised scale of Rs.3700-125- -

4950L150—5700/— who wete selected gtrictly in
accordance with the rules and requlutlons framed bY
the § UGC and who were 1in position 288 Lecturers
(Seﬂectlon Grade)/Readers aa.on 1.1.1996, will be
madé in a manner that they jet thelir pay fixed 8L
the minlmum d€ Ra.14940/- in the revised scale of

> Rs.LZOOO—AZO-lBJOO as and when they complete flve
years in the grade.

2. Readersf& professors

The pay of Readers ani professors wh?d were in the
pre—re¢ised scales of Rs.3000-5000/- and Rs.A500-5700/-
will be fixed at the appropriate 9tage of the revioed
acales . of R9.10000-325—15?OU/— and Rs.l6400—450-20900~
500-22400/- respectively A8 on 1.1.1996.

—e '

i e e e TS .-
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3. Pay SCBlQSE{Of Controllers of Examlnatlon and Flinance
Officers

The Cohtrnl\orﬂ ~t FExaminations and the Flnance
Offlcers in the tnivecalties will be qlven,the game Ppay
g scale as applicable £° the Reglstrars.

o 4. Age of Supérannuatlon
B

The 3ge of superannuation of 62 years indicated in
para 1(wi) of our letter under veference shall also be
applicable to Registrars, tibrartians, Physical Education
Personnel, Controllers of Examinations: Finance Officers
and such: other university employees whe are being
treated at par with the ‘teachers and whose 2age of
superannuatlon waa 60 yearvs. : "

o~

5. Scheme for professional development _incentives to
Lecturers

The UGC will formulate a Scheme, in consultation

with the iGovernment. for giving protessional development

»// incentives 1in the form of cash allowances OT agssistance
{n kind ,or both to those Lecturers who register for

© M.Ph{l/Ph.D and..uhose pursuit of research is considered
satisfactory by their guides.

6. Other terms & conditions

The ‘other terms § conditions mentioned in our letter

dated 27.7.1998, except ‘as modlficd above. will remain
the same.”’
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_/UGC’s package in‘this connection,

that the age

lo. It follows from  the above that the
directions of tﬁe Ministry of HRD communiéated in its
circularsv of 27. 7 98 and 6. 11 98, so far as it relates

to the condltions of Serv1ce of the

to the faculty in NDA Khadakvasla and the Army, Cadet

College of IMA Dehradun except to the extent of any

modification speqiflcally provided for. The Ministry
| does have. a provision
of Superannuation of the teaching staff be
raised from " the gxisting level of 60.yeafs of age to

that of ¢2. This’ has not been agreed to and the age of

retirement on superannuatlon has been retained at 60, by
_tﬁe'7MinA{70f Defence vide their letter dated 28.7. 2000
As  this decision is in consonance with the decision of

the fbll bench of this Tr1buna1 in the case of

Ramesh
Prasad Saxena & ORs Vs UOI in OA No a451/97, we are
endorsing the same. Remalning portion of the scheme

deserves to be accepted fully.

f

11. .The pPlea taken by the respondents 43 that:

they have not shu¢ their dootrs on the HRD Min./uGgc’s

recommendations, and that the Proposals are in fact

under active consiberation by the Min. of Defence. we
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are sorry we do not agree. Nearly five yvears have gone

by since the recommendations of the 5th Central pay
Commission have been adopted by almost 81l the
departments undér the éovt of India and more than two
and half vears since the Min. of HRDS decided on the
revision of pay scales of the academic staff in the
Universities and colleges the UGC pattern and  given
etffect to them. Still the academic faculty attached to
the Army Cadet College of Indian Military ficademy
Dehradun  and National Defence Academy , Khadakwasla are
waiting fot the good offices of the Mindﬁbof Defence to
have the new and révised grades. That they would get
the pay. and aliowances in the revised scale with full
arrears is no -answer for this delay, especially as
nothing remains. to be done once the HRD Ministry has
laid down the parameters to be followed in this CaAse.

No further examination or consideration of the issue is

. ‘ L
called for aqd what is required iz & immediate
implementation. | The academic faculty in these highly

prestigious institutions have been waiting for too long
for comfort. fh@ wait has to end in the interestz of
justice fair play and the academic excellence for we
cannot have genuinely 4 frustrated and disappointed
academic staff in the premier institutions of the

country creating fhe defenders of the country. It is in

our interest as well.

1z. In :the above wview of the matter, the
application succ?eds in so far as thg pay scales of the
academic staff of the Army Cadet College of the Indian
Military academy on the basis of the circulars no.
7.1.22/97~-1U1 datgd 27.7.1998 and 6.11.1998 , issued by

the Ministry of Human Resources Oevelopment, Deptt. of
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Education ., Respondents are directed to complete the

exercise wiﬁhin three months from the receipt of *the
CORY o% this order. We ardently hope, other similarly
placed woula not be made to rush to this’gribunal for
redressal ofi their grievances and that the same would be

taken care of by the respondents.

13. The applicants request for raising of their
date of superannuation , is no longer a point of issue
as its having been decided in the negative by the full
bench of thﬁs Tribunal in Ramesh Prasad Saxena’s 0A No.
451797 . We respectfully follow it.

14.{1 With the above observations we dispose of
tha 0A. %e also place on record our appreciation for
the learned counsel on both sides - $/8h. ™M K Gupta and
K.C.D. Gangawani~ for having ably assisted as 1in

arriving at this decision.

C}f\b J I/VLD'K/(‘\L v(-/tti (

(V. Rajagopala Reddy) :

vC(J)

Patwal/




